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Kuki-Zo women s group writes to President Murmu seeking justice 

https://www.thehindu.com/news/cities/Delhi/kuki-zo-womens-group-writes-to-president-
murmu-seeking-justice/article67929809.ece 

Let this day be a turning point in the abysmal performance of governments in 
safeguarding women’s rights 

The Kuki-Zo Women’s Forum, Delhi and NCR, on Friday wrote an appeal to the 
President of India, Droupadi Murmu, seeking that every possible measure be taken to 
help restore the faith of tribal women of Manipur in the democratic institutions and 
processes of the country. 

“May this International Women’s Day be a turning point in the abysmal performance of 
governments at every level in safeguarding women and their interests in this great 
republic of ours,” said the letter, also marked to the Women and Child Development 
Minister Smriti Irani, National Commission for Women chief Rekha Sharma, National 
Human Rights Commission Chairperson, Justice Arun Mishra and the Chairperson of 
the National Commission for Scheduled Tribes. 

Kuki-Zo bore the brunt 

At a press conference in Delhi on Friday organised by the Kuki-Zo Women’s Forum and 
the Kuki Students’ Organisation of Delhi NCR on the occasion of International Women’s 
Day, the tribal bodies stressed how the ongoing ethnic conflict has had a 
disproportionate impact on the Kuki-Zo people, specifically on the women of the 
community, who have “borne the brunt of this onslaught”.  

The tribal bodies went on to cite incidents of discrimination, mutilation, killings, 
atrocities, and attacks on almost three dozen women from their community, adding that 
even the first such instance of rape and murder was highlighted only on social media 
despite complaints having been sent to Constitutional bodies such as the National 
Commission for Women.  

Support victims 

Given the situation as it stands in Manipur currently, the tribal bodies, in their letter to 
the President, called for the authorities to believe the victims, investigate and prosecute 
the crimes against them, provide medical and psychological support, and ensure access 
to rehabilitation. 

In a press statement issued by the tribal bodies on Friday, they said, “The theme for 
International Women’s Day 2024 is ‘Invest in Women: Accelerate Progress’. However, 
Kuki-Zo women have been on the receiving end of inhuman torture, vilification, and 
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have been stripped of their fundamental right to live with dignity. For the past ten 
months, they have been victims of unfathomable violence, their voices silenced and 
their cries for help ignored.” 

Tara Manching Hangzo, one of the Kuki-Zo victims of the conflict who had to flee their 
Imphal home when the conflict began, said at the press conference, “As a Kuki-Zo 
woman, I am facing discrimination at three levels. One, as a woman, the second as an 
Adivasi, and third as a member of a minority religion - Christianity.” 
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NGOs urge NHRC to take steps to prevent abuse of children in shelter 
homes 

https://www.thehindu.com/news/national/andhra-pradesh/ngos-urge-nhrc-to-take-steps-
to-prevent-abuse-of-children-in-shelter-homes/article67929305.ece 

Human rights activists appeal to the government to constitute a full bench of Andhra 
Pradesh State Human Rights Commission 

The representatives of several NGOs have urged the National Human Rights 
Commission (NHRC) to initiate measures to prevent the abuse of children living in 
childcare homes in Andhra Pradesh. 

NHRC Chairperson Justice Arun Mishra, along with members D.M. Mulay, Vijaya 
Bharathi Sayani and Rajiv Jain, Secretary General Bharat Lal and Registrar (law) Surajit 
Dey, held a meeting with NGOs, civil society organisations and human rights activists 
during a camp sitting conducted here a few days ago. 

The NGO representatives took several cases related to abuse of children in Child Care 
Institutions (CCIs), trafficking and other human rights violation incidents to the notice of 
the NHRC. 

“We have brought issues such as attack on Dalits, abuse of minors and other human 
rights violation cases to the notice of Justice Arun Mishra,” said Kulavivaksha Vyatireka 
Porata Sangham (KVPS) State general secretary A. Malyadri. 

He said the NGOs raised the issues related to attacks on journalists and other cases 
reported in the media, along with the press clippings and that the NHRC responded 
positively. 

The KVPS has urged the NHRC to direct the State government to appoint a full bench 
of the Andhra Pradesh State Human Rights Commission (APSHRC) in the State and 
protect the human rights, he added. 
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NHRC seeks report on plight of people in Dhenkanal villages 

https://www.thehansindia.com/news/cities/vijayawada/vijayawada-nhrc-organises-camp-
sitting-open-hearing-863284?infinitescroll=1 

Dhenkanal: The National Human Rights Commission (NHRC) has sought Action Taken 
Report on the plight of the people of ST/SC communities at Ekul-Sekul, Kourt, Putipal 
and adjacent villages of Kankdahada block who have been deprived of basic 
necessities of life. The order was issued following a petition filed by a Human Rights 
activist.  The Hans India  had also published a report on the plight of the people of this 
region on June 26 last year. 

In the petition, it was stated that health has become a distant dream for the people of 
the area due to lack of permanent road to the villages.The activist stated that as per 
Article 21, it is the duty of the State under Article 38 (1) of the Indian Constitution to 
ensure basic facilities and benefits such as mobile connectivity, healthcare, all-weather 
road and primary education.People have to walk for several kilometres to collect ration 
and there is also the problem of man-animal conflict.The NHRC has sought Action 
Taken Report from the Chief Secretary and the district administration, Dhenkanal, within 
four weeks. 

Instructions are issued to pay compensation of Rs 80 lakh to the victims at the hearing. 
He said the NHRC issued orders to the officials to submit reports on the action taken 
related to the case of bonded labour, suicides in police custody, suicides in judicial 
custody, food security act etc.Justice Mishra said orders were issued to submit reports 
early to ensure justice to the victims. He praised the services of NGOs and Human 
Rights organisations for the protection of human rights in AP and the NHRC 
encouraged them to continue the services. He said petitioners and complainants can 
complain to NHRC online logging to hrcnet.nic.in. 
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Unhygienic stations, lack of toilets inside Delhi Metro trains: NHRC 
notice to MD, DMRC on women s rights violation 

https://www.newindianexpress.com/nation/2024/Mar/08/unhygienic-stations-lack-of-
toilets-inside-delhi-metro-trains-nhrc-notice-to-md-dmrc-on-womens-rights-violation 

Due to the non-availability of toilets for women in the Delhi Metro, female passengers 
faced many difficulties while travelling via Metro to various places, human rights activist, 
Radhakanta Tripathy told TNIE. 

NEW DEHI: The National Human Rights Commission (NHRC) has issued notice to the 
Managing Director, Delhi Metro Rail Corporation (DMRC) and asked him to file his 
detailed responses within two weeks on the unhygienic condition of toilets in stations 
and lack of toilets in Metro trains operating in Delhi to various places. 

The NHRC sought the responses from the MD, DMRC, after hearing a petition filed by 
Supreme Court lawyer and human rights activist, Radhakanta Tripathy. 

He filed the plea in the NHRC, and alleged that due to the non-availability of toilets for 
women in Delhi Metro, female passengers faced a lot of difficulty while travelling in 
Metro to various places, Tripathy told TNIE. 

"It is very unfortunate, that despite Metro being life line of daily commuters in Delhi, 
authorities are not paying diligent/due attention to basic issue of providing clean and 
hygienic toilets to commuters specially women," Tripathy in his petition said. 

The petitioner, Tripathy, contented that due to nonexistence of public utilities for women, 
or unhygienic conditions, women are forced to hold in their urine for extended periods of 
time. To avoid using the dirty toilets, many women do not drink their daily requirement of 
water, with impact on their health, including increased chance of urinary tract infections, 
prolapsed bladder, involuntary urine release etc. 

Tripathy also said that as per media reports, DMRC's financial statements, the total 
revenue generated in financial year 2022-23 was around Rs 6645 crore, inclusive of 
income from traffic operations, real estate, consultancy and external projects. 

"The aspect of toilets -- whether unavailability inside the metro trains and or unhygienic 
conditions at stations -- is being totally ignored by the DMRC. And if, it addresses this 
issue, then it would have spent its 1% of profit for addressing the issue, the results 
would have been dramatic," Tripathy said. 

"Despite this huge earning of profits, the corporation has failed to discharge its social 
responsibilities to its commuters. It is worth to mention that, 40 community based 
organization in Mumbai launched the Right to Pee campaign in 2013 to demand better 
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toilet facilities for themselves and for the 'women on the streets. This led to the 
enactment of a public policy also," Tripathy said. 

For natural reasons, be it women or men, one may use public toilets at the Metro 
stations on account of long travelling time in commuting, he said in his plea. 

He cited that the Supreme Court in its various orders, has expanded the scope of Article 
21 and has included the right to live with dignity and all the necessities of life, such as 
adequate nutrition, clothing, health, etc. 

While referring to a judgment of the Apex Court, Tripathy said the court held that 
maintenance and improvement of public health are indispensable and attending to 
public health is of high priority-perhaps the one at the top. 

"What emerges is that women have the fundamental right to have safe and clean toilets 
at all convenient places in India. This recognizes their right to live with human dignity," 
he said. 

Pleading for better hygienic toilets at stations and inside the metro trains, Tripathy cited 
a Delhi High Court judgment in a PIL filed by NGO, Jan Sewa Welfare Society, as the 
HC had directed the Municipal Corporation of Delhi (MCD) and Delhi Development 
Authority (DDA) to ensure that the public urinals and tollets in the national capital are 
clean, hygienic and in systematic manner. 
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BJP seeks NHRC probe into death of Sidharthan 

https://timesofindia.indiatimes.com/city/thiruvananthapuram/bjp-seeks-nhrc-probe-into-
death-of-sidharthan/articleshow/108339423.cms 

Thiruvananthapuram: BJP has petitioned National Human Rights Commission (NHRC) 
to investigate into the death of J S Sidharthan, a student of College of Veterinary & 
Animal Sciences at Pookode in Wayanad The petition by BJP state spokesperson 
Sandeep Vachaspati to NHRC chief Arun Kumar Mishra stated that the gruesome way 
in which the life of a young promising student was taken away has cast an irremovable 
stain to the nation’s collective conscience. 

“To redress the same and to provide justice to the victim’s family and to ensure that 
such incidents are not repeated in the future, it is necessary that an investigation be 
ordered by the NHRC into the matter and action be taken against the students involved 
in the matter, including those who are already arrayed in the FIR and the dean, 
assistant warden and other staff in the college,” the petition said. 

It said SFI is behind the incident, and the CPM has silenced the mouth of students who 
had witnessed the torture. It further said that the CPM leaders also threatened the 
police who are investigating the crime to rescue the SFI leaders and activists involved in 
it. 

Remand report confirms Sidharthan's savage torture and 'public trial' in hostelThe 
investigation team collected evidence, including an electric cable and a glue gun, in the 
death case of J S Sidharthan. 18 people have been arrested for abetment of suicide, 
assault, and ragging. The police remand report calls for an in-depth investigation and 
raises concerns about witness influence.108189162 

NHRC asks govt to pay Rs 1 lakh compensation to speech impaired tribal youthNHRC 
orders investigation into vasectomy case, negligence of Mathili sub-divisional hospital, 
ASHA workers, and chief district medical officer. Rs 1 lakh compensation for speech 
impaired tribal youth. Recanalization with consent and due procedure. Compliance 
report required.108168106 

Congress seeks CBI probe into death of student at Kerala Veterinary 
universityCongress leader V D Satheesan writes to Chief Minister Pinarayi Vijayan 
demanding CBI probe into the death of student Sidharthan J S at Kerala Veterinary and 
Animal Sciences University. He alleges that a mob led by SFI leaders held a public trial, 
brutally assaulting Sidharthan, with the involvement of teachers and senior CPI(M) 
leaders.108179206 
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Amet news : वाʝीिक व समˑ िह̢दू समाज ने तहसीलदार को िदया ǒापन 

https://paliwalwani.com/amet/amet-news-valmiki-and-entire-hindu-society-gave-
memorandum-to-tehsildar 

आमेट : नगर के वाʝीिक समाज एवं समˑ िह̢दु समाज के संयुƅ तȕाधान मे पिʮम बंगाल के संदेशखली 
मŐ मिहलाओ ंऔर पįरवारो ंपर हो रहे अȑाचार के िवरोध मŐ महामिहम रा Ō̓ पित के नाम तहसीलदार देवाराम 

भील को ǒापन िदया । ǒापन मŐ बताया िक 

संदेशखली मŐ मिहलाओ ंपर और पįरवारो ंपर हो रहे अȑाचारो ंके हम िनषेध करते है। 47 िदन पहले ईडी के 

अिधकाįरयो ंपर हमला होने के बाद संदेशखली घटनाएं सामने आ सकी। बǄो ंऔर मिहलाओ ंके साथ 

बबŊरता पूवŊक ʩवहार, यौन उȋीड़न, मार-पीट की अनेको ंघटनाएं लगातार िनकलकर सामने आ रही हœ। 
केवल पिʮम बंगाल Ůशासन और पुिलस िवभाग की नाकामी का यह नमूना नही ंहै। इसमे धािमŊक और 

राजनीितक मुȞे भी है। 

इन घटनाओ ंसे पिʮम बंगाल की मिहलाओ ंएवं बǄो ंकी सुरƗा की िचंताजनक İ̾थित सामने आई है। İ̾थित 

इतनी भयानक है िक कई िदनो ंसे हो रहे अȑाचारो ंकी घटनाओ ंके बाद भी पुिलस ने कोई एफआईआर दजŊ 
नही ंकी । 

आिथŊक,राजनैितक तथा धािमŊक मुȞो ंमŐ मिहलाओकंो ं'साधन' बनाना अपमानजनक, दुदŔवी और िनंदाजनक 

है। हम इन घटनाओ ंका िवरोध करते हœ। तथा मांग करते है िक,लोकतंũ मे हो रहे मिहला एवं मानवािधकारो ं
के उʟंघन पर तुरंत कही कारवाई िक जाये। तथा  

सभी पीिड़त मिहलाओ,ं बǄो ंएवं पįरवारो ंको सुरƗा एवं आिथŊक सहायता तुरंत Ůदान की जाए. 

मिहलाओ ंपर होने वाले इन अȑाचारो ंिक 'इन कैमरा' पूछताछ की जाये. 

 मिहलाओ ंका मनोबल बना रहे इसिलये उɎे शासन Ȫारा ŮिशिƗत परामशŊदाताओ ंȪारा परामशŊ की सेवा 
उपलɩ की जाये।इन िविशʼ घटनाओ पर बोलने एवं तकरार करने के िलए एक ˢतंũ हेʙलाइन नंबर 

उपलɩ करवा देना चािहए। िजससे मिहलाए िबना िकसी डर के अपनी बात कह सके। 

िन˃Ɨ जांच के िलए इस मामले को दुसरे राǛ मŐ ̾थानांतįरत िकया जाएं ।रा Ō̓ ीय मिहला आयोग,रा Ō̓ ीय 

मानवािधकार आयोग तथा रा Ō̓ ीय अनुसूिचत जनजाित आयोग Ȫारा दखल देने का हम ˢागत करते है। 

इस दौरान वाʝीिक युवा सिमित राजसमंद िजला उपाȯƗ िदनेश हįरजन,रामदेव सिमित शांितलाल 

सालवी,िवʷ िहंदू पįरषद िचȅौड़  Ůांत मंũी कौशल गोड़,िवʷ िहंदू पįरषद आमेट िजला अȯƗ हीरालाल 

खटीक सरदारगढ़, उपाȯƗ गंभीर िसंह राठौड़ , सह मंũी भगवती लाल शमाŊ देवगढ़, देवगढ़ Ůखंड मंũी 
हनुमान िसंह िनमजर, आमेट नगर अȯƗ नारायण िसंह भाटी, महŐū िहरण,बजरंग दल के रिवंū िसंह 

कंुपावत,िदनेश सुथार,रतन िसंह चौहान िदनेश,कलू कीर,िवŢम िसंह चौहान,इंदर िसंह,Ůकाश 
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पालीवाल,िकशन हįरजन,अजय हįरजन,Ůहलाद खटीक,िदनेश माली,दीपक मेवाडा,सहीत कायŊकताŊ 
उपİ̾थत थे। 
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Lagatar Impact: िबरहोर जनजाित की बǄी की मौत को लेकर एनटीपीसी पर 

कारŊवाई के िलए चाइʒ राइट्स फाउंडेशन ने मानवािधकार आयोग को पũ िलखा 

https://lagatar.in/lagatar-impact-child-rights-foundation-wrote-a-letter-to-the-human-rights-
commission-to-take-action-against-ntpc-on-the-death-of-a-girl-from-birhor-tribe/ 

 Ranchi : हजारीबाग िजले की चǥी बįरयातू पंचायत के पगार गांव İ̾थत िबरहोर टोला िनवासी िकरनी 
िबरहोर(10 वषŎय) की मौत 28 फरवरी की रात मŐ हो गई थी. इस मामले मŐ चाइʒ राइट्स फाउंडेशन के 

सिचव बैजनाथ कुमार ने रा Ō̓ ीय मानवािधकार आयोग के अȯƗ को पũ िलखकर एनटीपीसी पर कारवाई 

करने का अनुरोध िकया है.पũ मŐ कहा गया है िक एनटीपीसी 25 अŮैल 2022 से यहां खनन का काम कर 

रही है. 

लेिकन इलाके मŐ रह रहे पįरवारो ंको उिचȅ मुआवजा िदये बगैर यहां खनन का काम िकया जा रहा है. ऐसे मŐ 
सवाल उठता है िक िबना िबरहोर पįरवारो ं(आिदम जनजाित) की सुरƗा और पुनिनŊवास के खनन कायŊ कैसे 

चालू कर िदया गया? 

कंपनी की लापरवाही से सरकार के Ůयासो ंपर सवाल उठ खड़े हो रहे हœ 

̾थानीय मीिडया įरपोटŊ को देखŐ तो कंपनी इन सवालो ंका कोई उिचȅ जवाब नही ंदे रही है. यह बŠत ही 
गंभीर मसला है. कŐ ū और राǛ सरकार िवलुɑ होने के कगार पर खड़ी इन आिदम जनजाितयो ंकी सुरƗा 
के िलए कई योजनाएं चला रही हœ, लेिकन खनन कर रही कंपिनयो ंकी लापरवाही से सरकार के Ůयासो ंपर 

सवाल उठ खड़े हो रहे हœ. साथ ही पूरे इलाके मŐ रह रही आिदम जनजाित के मानवािधकारो ंको भी सुरिƗत 

नही ंरखा जा रहा है. 

पũ मŐ मांग की गयी है िक रा Ō̓ ीय मानवािधकार आयोग पूरे मामले की जांच अपने ˑर से कराते Šए कंपनी से 

इस संबंध मŐ सवाल करे? साथ ही िकरनी िबरहोर को पįरजनो ंऔर अɊ िबरहोर आिदवािसयो ंको कंपनी से 

उिचȅ मुआवजा िदलाने के िलए कंपनी को आदेश जारी करŐ  

पįरयोजना Ɨेũ से बाहर का मामला बताकर कंपनी ने पʟा झाड़ िलया था 

एनटीपीसी ने बǄी की मौत के मामले को अपने पįरयोजना Ɨेũ से बाहर का बताकर पʟा झाड़ िलया था. 
आरोप है िक मामले को दबाने के िलए कोयला खनन कर रही एनटीपीसी की एमडीओ ऋितक कंपनी ने 

िबरहोर बǄी के पįरजनो ंको 40 हजार मुआवजा दे िदया, िजसमŐ 5 हजार नकद और 35 हजार िपता िबŝ 

िबरहोर के बœक खाते मŐ डाले गये हœ. 
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 मौत के बाद बǄी को शव को जʗ दफनाने पर जोर 

िकरनी के िपता िबŝ िबरहोर ने बताया िक बǄी की मौत के बाद शव जʗ दफनाने के िलए कंपनी ने जोर 

भी िदया. िबरहोर टोला के वाडŊ  सद˟ ने कहा िकरनी की मौत Ůदूषण के कारण Šई है. वह कुछ िदने से 

बीमार थी. उसे इलाज के िलए केरेडारी ˢा̾थ कŐ ū ले जाया गया, जहां उिचत इलाज की ʩव̾था नही ंहोने से 

सभी वापस लौट गये. उसके बाद िकरनी की मौत हो गयी. वाडŊ  सद˟ ने कहा िक कंपनी के लोग अपने 

Ůभाव और पैसे के बल पर यहां कुछ भी कर ले रहे हœ. 
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Judges in Politics: Ɋायपािलका छोड़ बने राजनेता, मुƥमंũी व उपरा Ō̓ पित तक का 
पद इन जजो ंने संभाला 

https://hindi.oneindia.com/news/features/abhijit-gangopadhyay-in-bjp-know-about-
those-judges-who-enter-in-indian-politics-895613.html?story=4 

Judges in Politics: कलकȅा हाईकोटŊ  के जज अिभजीत गंगोपाȯाय ने मंगलवार (5 माचŊ) को अपने पद से 

इˑीफा दे िदया और गुŜवार (7 माचŊ) को भारतीय जनता पाटŎ (बीजेपी) मŐ शािमल हो गए। बीते सोमवार को 
उनका आİखरी फैसला ईː मेिदनीपुर िजले के एक जज को बखाŊˑ करने से संबंिधत था। 
 

वैसे िदलच˙ संयोग ये है िक उɎोनें िजस मेिदनीपुर िजले से संबंिधत फैसला सुनाया है, उसी िजले से उनकी 
नई राजनीितक पारी शुŝ होने के कयास लगाए जा रहे हœ। हालांिक, िकसी Ɋायाधीश Ȫारा Ǜूिडिशयरी 
छोड़कर राजनीित मŐ हाथ आजमाने का ये कोई पहला मामला नही ं है। 
 

अिभजीत गंगोपाȯाय से पहले जİːस बहŜल इˠाम, जİːस िवजय बŠगुणा, जİːस रंजन गोगोई, 

जİːस िहदायतुल्ला, जİːस रंगनाथ िमŵा समेत दजŊनो ं ऐसे Ɋायाधीश थे, जो जज से राजनेता बने। 
संवैधािनक ŝप से ये कोई गलत कदम नही ं है, Ɛोिंक पद छोड़ने के बाद जजो ंके ऐसा करने पर कोई 

कानूनी रोक या पाबंदी नही ंहै। इसकी शुŜआत देश आजाद होने के बाद से ही कांŤेस सरकारो ंȪारा शुŝ 

की गई थी। 
 
जİːस बहŜल इˠाम जİːस बहŜल इˠाम साल 1956 मŐ कांŤेस पाटŎ मŐ शािमल Šए। कांŤेस ने उɎŐ 
1962 से 1972 तक सांसद के ŝप मŐ राǛसभा भेजा। उसके बाद सरकार (तब कॉलेिजयम Ůणाली नही ंथी 
और कायŊपािलका ही Ɋायाधीशो ंकी िनयुİƅ करती थी) ने उɎŐ गुवाहाटी हाईकोटŊ मŐ Ɋायाधीश िनयुƅ 

िकया। 
 

सरकार ने उɎŐ 1979 मŐ गुवाहाटी हाईकोटŊ के मुƥ Ɋायाधीश के ŝप मŐ पदोɄत िकया। इसके बाद वे 

सुŮीम कोटŊ के Ɋायाधीश बने। साल 1983 मŐ सुŮीम कोटŊ के Ɋायाधीश के पद से इˑीफा देने के बाद 

कांŤेस ने उɎŐ असम मŐ बारपेटा सीट से उʃीदवार बनाकर उतारा। लेिकन, तब असम आंदोलन के कारण 

चुनाव टल गया और कांŤेस ने उɎŐ 1984 मŐ सांसद के ŝप मŐ राǛसभा भेज िदया। जİːस मुहʃद 

िहदायतुʟाह जİːस मुहʃद िहदायतुʟाह 25 फरवरी 1968 से 16 िदसंबर 1970 तक भारत के चीफ 

जİːस ऑफ इंिडया (सीजेआई) के ŝप मŐ कायŊरत रहे। इसके बाद मŐ उɎोनें 31 अगˑ 1979 से 30 

अगˑ 1984 तक भारत के छठे उपरा Ō̓ पित के ŝप मŐ भी कायŊ िकया। इतना ही नही ंजब तǽालीन 

रा Ō̓ पित ǒानी जैल िसंह इलाज के िलए अमेįरका गए तो इɎŐ कायŊवाहक रा Ō̓ पित भी बनाया गया। जİːस 

खान बहादुर सैयद सर फजल अली जİːस फजल अली देश मŐ संिवधान लागू होने के साथ ही 26 जनवरी 
1950 को सुŮीम कोटŊ  के जज बने। मई 1952 मŐ जब सुŮीम कोटŊ के जज के तौर पर जİːस फजल अली 
काम ही कर रहे थे िक तǽालीन पीएम नेहŝ ने उɎŐ उड़ीसा का राǛपाल िनयुƅ करने की घोषणा कर 
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दी। जİːस फजल अली ने 30 मई 1952 को सुŮीम कोटŊ के जज के तौर पर ȑाग पũ दे िदया और महज 

आठ िदन के अंदर 7 जून 1952 से उड़ीसा के राǛपाल के तौर पर कामकाज संभाल िलया। जİːस अली 
पहले 1952 से 1954 तक ओिडशा के और िफर 1956 से 1959 तक असम के राǛपाल रहे। जİːस 

वी.आर. कृˁा अʊर सुŮीम कोटŊ के Ɋायाधीश के ŝप मŐ पदोɄत होने से पहले जİːस अʊर एक 

पूणŊकािलक राजनीितǒ और कʄुिनː पाटŎ के सद˟ थे। वह 1952 मŐ थालाˣेरी से एक ˢतंũ उʃीदवार 

के ŝप मŐ मūास िवधानसभा के िलए चुने गए और जब उɎोनें 1957 मŐ उसी सीट से दोबारा चुनाव लड़ा, तो 
उɎŐ भारतीय कʄुिनː पाटŎ का समथŊन Ůाɑ Šआ। अʊर ने 1957 और 1959 के बीच ई. एम. एस. 

नंबूदरीपाद के नेतृȕ वाली कʄुिनː सरकार मŐ मंũी के ŝप मŐ कायŊ िकया। उɎोनें 1965 मŐ िफर से 

िवधानसभा चुनाव लड़ा िजसमŐ वे हार गये। इसके बाद कŐ ū सरकार ने उɎŐ 1968 मŐ केरल हाईकोटŊ का 
Ɋायाधीश िनयुƅ िकया और बाद मŐ उɎŐ 1973 मŐ भारत के सवŖǄ Ɋायालय के Ɋायाधीश के ŝप मŐ 
पदोɄत िकया गया। जİːस के. एस. हेगड़े जİːस के. एस. हेगड़े 17 जुलाई 1967 से 30 अŮैल 1973 तक 

सुŮीम कोटŊ के जज रहे। अŮैल 1973 मŐ जब उनसे जूिनयर रहे उनके एक सहयोगी को भारत का सीजेआई 

िनयुƅ िकया गया तब उɎोनें सुŮीम कोटŊ से इˑीफा दे िदया। इसके बाद 1977 मŐ जनता पाटŎ के िटकट 

पर बœगलोर दिƗण सीट से चुनाव जीतकर वे छठी लोकसभा के िलए चुने गए। जİːस हेगड़े 21 जुलाई 1977 

को लोकसभा के अȯƗ भी बने। जİːस रंगनाथ िमŵा 
 
जİːस रंगनाथ िमŵा भारत के 21वŐ मुƥ Ɋायाधीश थे। वो 25 िसतंबर 1990 से 24 नवंबर 1991 तक भारत 

के मुƥ Ɋायाधीश रहे। अपनी सेवािनवृित के बाद जİːस िमŵा 1993 से 1996 तक रा Ō̓ ीय मानवािधकार 

आयोग के पहले अȯƗ रहे। इसके बाद 1998 मŐ उɎŐ राǛसभा सद˟ बनाया गया। जİːस मीरा सािहब 

फाितमा बीबी जİːस मीरा सािहब फाितमा बीबी देश की उǄ Ɋायपािलका मŐ पहली मुİˠम मिहला और 

िकसी एिशयाई देश मŐ सुŮीम कोटŊ की Ɋायाधीश बनने वाली पहली मिहला थी।ं वो 1980 मŐ आयकर 

अपीलीय िटŌ ɯूनल की Ɋाियक सद˟ रही और 8 अŮैल 1983 को उनको केरल उǄ Ɋायालय मŐ जज 

बनाया गया। इसके बाद 6 अƃूबर 1989 से 24 अŮैल 1992 तक सुŮीम कोटŊ की Ɋायधीश रही।ं 
सेवािनवृिȅ के बाद वो 3 नवंबर 1993 से 24 जनवरी 1997 तक रा Ō̓ ीय मानवािधकार आयोग की सद˟ 

रही।ं इसके बाद साल 1997 मŐ एचडी देवेगौड़ा की सरकार ने उɎŐ तिमलनाडु का राǛपाल बनाया। जİːस 

िवजय बŠगुणा 
 
इलाहाबाद और बॉɾे हाईकोटŊ के Ɋायाधीश रह चुके िवजय बŠगुणा एक ऐसे जज थे, जो मुƥमंũी की 
कुसŎ तक पŠंचे। जİːस िवजय बŠगुणा ने फरवरी, 1995 मŐ जज के पद से इˑीफा दे िदया था। इसके बाद 

िपता हेमवती नंदन बŠगुणा की िवरासत संभालते Šए वे राजनीित मŐ आ गए। िवजय बŠगुणा ने 1997 मŐ 
पहला चुनाव कांŤेस के टि◌कट से टि◌हरी लोकसभा से लड़ा और हार गए। इसके बाद उɎŐ लगातार 3 

चुनावो ं (1998, 99 और 2004) मŐ भी हार का सामना करना पड़ा। इसके बाद 2007 मŐ िटहरी गढ़वाल 

लोकसभा सीट पर Šए उपचुनाव मŐ उɎोनें जीत दजŊ की और पहली बार लोकसभा पŠंचे। वह 2009 मŐ 
दूसरी बार इस सीट से कांŤेस के टि◌कट पर लोकसभा पŠंचे। इसी दौरान जब 2012 के चुनाव मŐ उȅराखंड 

मŐ कांŤेस को बŠमत िमला तब कांŤेस ने उɎŐ मुƥमंũी बनाया। वे तकरीबन 2 साल तक उȅराखंड के 
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मुƥमंũी रहे। जİːस एम. रामा जोइस 
 
पंजाब और हįरयाणा हाईकोटŊ के मुƥ Ɋायाधीश रह चुके ɊायमूितŊ एम. रामा जोइस अपनी सेवािनवृिȅ के 

बाद राǛसभा के सद˟ बने। वह 2002 से 2004 तक झारखंड और िबहार के राǛपाल भी रहे। 
Ɋायपािलका से सेवािनवृȅ होने के बाद आिधकाįरक ŝप से भारतीय जनता पाटŎ मŐ शािमल हो गए थे। 
जİːस रंजन गोगोई जİːस रंजन गोगोई 3 अƃूबर 2018 से 17 नवंबर 2019 तक भारत के 46वŐ मुƥ 

Ɋायाधीश थे। अपनी सेवािनवृिȅ के करीब 4 महीने बाद ही बीजेपी ने उɎŐ राǛसभा सद˟ बनाकर भेजा। 
कांŤेस ने रंजन गोगोई को राǛसभा मŐ मनोिनत करने के फैसले को भारतीय Ɋायपािलका का अपमान 

बताया था। तब कानून मंũी रिवशंकर Ůसाद ने अतीत मŐ कांŤेस सरकारो ंȪारा कई जजो ंको राǛसभा व 

राǛपाल बनाकर भेजने की परंपरा का िजŢ करते Šए गोगोई का बचाव िकया था। जİːस हसनैन मसूदी 
हसनैन मसूदी 2009 से 2016 तक जʃू-कʳीर हाईकोटŊ मŐ Ɋायाधीश के ŝप मŐ कायŊ िकया। साल 2015 

मŐ उɎोनें ही फैसला िदया था िक अनुǅेद 370 भारतीय संिवधान का ̾थायी िहˣा है। अपनी सेवािनवृिȅ के 

बाद, वे नेशनल कॉ̢ůŐ स पाटŎ मŐ शािमल हो गए और अनंतनाग से 2019 का लोकसभा चुनाव लड़ा और अब 

सांसद हœ। जİːस पलानीˢामी सदािशवम जİːस पी. सदािशवम 19 जुलाई 2013 से 26 अŮैल 2014 तक 

भारत के 40वŐ मुƥ Ɋायाधीश के पद पर रहे। सदािशवम ने सेवािनवृित के 5 महीने बाद ही केरल के 

राǛपाल के ŝप मŐ पदभार ले िलया था। तब कांŤेस ने मोदी सरकार पर तंज कसते Šए सदािशवम को 
केरल का राǛपाल बनाने के कदम की तीखी आलोचना की थी। जİːस सैयद अɨुल नजीर जİːस सैयद 

अɨुल नजीर 17 फरवरी 2017 से 4 जनवरी 2023 तक सुŮीम कोटŊ  के Ɋायाधीश रहे। उनकी सेवािनवृिȅ 

के एक महीने बाद ही रा Ō̓ पित ūौपदी मुमूŊ ने आंŬ Ůदेश का राǛपाल िनयुƅ कर िदया था। जİːस अɨुल 

नजीर कई ऐितहािसक फैसलो ंका िहˣा रहे, िजनमŐ िटŌ पल तलाक केस, अयोȯा-बाबरी मİˏद िववाद 

केस, नोटबंदी केस और िनजता का अिधकार एक मौिलक अिधकार शािमल हœ। 
 
 

ONE INDIA, Online, 9.3.2024
Page No. 0, Size:(0)cms X (0)cms.


